NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Company Appeal (AT) (Insolvency) No. 932 of 2020

IN THE MATTER OF:

Edelweiss Asset Reconstruction Company Ltd. ...Appellant.
Versus
Shri Shyam Sundar Rathi & Anr. ...Respondents.

For Appellant: Mr. R.P. Agrawal, Ms. Vidhisha Haritwal and Ms.
Manisha Agrawal, Advocates.

ORDER
(Virtual Mode)

18.08.2021 Mr. R.P. Agrawal, Advocate appears on behalf of the
Appellant and screen shares the order dated 29.07.2021 passed by Hon’ble
Supreme Court in Civil Appeal No. 2846 of 2020 (Hussan Kadri Vs. M/s.
Edelweiss Asset Reconstruction Co. Ltd. & Anr.). The order shows that the
Learned Counsel for the Appellant sought permission to withdraw the Appeal,
accordingly it was recorded that the Appeal is dismissed as withdrawn and
further the interim order of status quo granted on 9th September, 2020 also

stands withdrawn.

Learned Counsel for the Appellant submits that in view of the
circumstances he has instructions from the Appellant to withdraw the instant

Appeal i.e. Company Appeal (AT) (Insolvency) No. 932 of 2020.

In view of the submissions made by the Learned Counsel for the

Appellant, the instant Appeal is dismissed as withdrawn.

[Justice Anant Bijay Singh]
Member (Judicial)

[Ms. Shreesha Merla]
Member (Technical)
R.N./ N.N./



